
ACT No. XXX OF 1863. 

(Received the assent of the Governor-Gelzerccl on the 16th Decenther 1863.) 

An Act to provide for  tlze appointment o f  Commissioners to enquire into certain 
cZ~i?~zs ~gainst the late Native Govern?~zent of Oudh. 

WHEREAS certain persons have made demands against the Government 

Preamble. 
of India in respect of clai~us preferred By them, either 
in their own right or as the represeutat.ives of persons 

now deceased, against the late Native Governmellt of Oudh : and whereas 
it is desirable that Commissioners shoul~l be appointed for the purpose of in-. 
vestig~tiug the said claims ; I t  is enacted as follows :- 

I. I t  shall be lawful for the Governor-General of India in Council to 

nppoinlment of Cam- issue a Commission to such persous ns hc shall think 
mission of Enquiry. fit, for the purpose of enquiring into and reporting on 
such claims preferred against the late Native Government of Oud11, as shall 
be in the said Comnlission named and described. The said Commissioners 
shall fully enquire into the said claims respectively, and shall as soon as 
they conveniently can report to the Governor-General of India in Council 
the result of thcir enquiries, and shall in their report or rcports make ~luch 
suggestions, if any, as shall to them seem fit. 

11. It shall bo lawful for the Governor-General of India in Council to 
Governor-Gcnernl in issue such Commission to ono pei1son only, if hc shall SO 

Council mny appoint a sole 
Commissioner. think proper : and if e Commission is issued to one person 
ouly, all tlie powers by this Act given to Commissioners sh~\ll and may be 
exercised by tho sole Comuissioner so appointed ; and all t.he provisiolls of 
this Act as to appointing new Commissioners in the room of any of the Com- 
missioners dying or resigning, or becoming unable or refusing to act, and 

as 
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as to tlie powers to be esercisecl by the new Collli~iissioners so ~ppointecl, 
fillall apply equally (so far as the same may bo al~plicnble) to the case of n 
sole Couli~issionev clyiug or resigning, or bccou~ing ullable or refusing to act, 
and of ally new Commissioner appointed in his room. 

111. In  case of the dent11 or re~ignnt~ion of a11y of the said Co~inissioners, 

Dent11 or resignnt,ion of or of any of theill becoming uilable or refusing to act, it 
nny of the Comlllissioners. shall be lawful .For the other Commissioners or Co111- 
missioiler to act alone, ancl all the powers by this Act given to Com- 
~nissioners s l i~l l  and may bc exercised By the coiltiuuing Comu~issioners or 
Commissionel* alone. It shall be lawful fos tlie Governor-General of India 
in Council, from time to tiine, without issuing a uom Commission, to appoint 
solne other person or persons to act as a Co~llillissioner or Commissionea.s 
joillt.1~ ~ i t l i  the continuing Coivil~issioners or Comluissiouer, ancl iu such case 
all the powers conferred by this Act sllall ancl 111a.y bo exercised by tlle said 
newly-appoiuted Co~umiasioner or Conluiissioncrs joilltly wit4 the coutinuing 
Commissioners or Commissioner. 

IT. The said Commissioners &all enter in public upon the encluiry illto 
Claimants mny appear t110 said claims respectively, at such time and place as 

to support tl~eir -cln&s at 
time and place fixcd by shall have been fixed by the Governor-Gened of India 
Governor.Geaera1. in Council, by notification published in the Calcutta 
Gazette at any time wllether before or after the passing of this Act; It shall 
be lawfill for nu17 of the clailllants proferring the claims in the said Comruis- 
sion mentioned, to appear at the time and place so appointed in support of 
their clnim~ respectively, citlzer in pcrsou or by Agent dnly constituted. The 
Secretary of Slate for India ill Council nlay also ill liko mallner appeal1 at 
sucli time and place in opposition to the said clt~iims. No claimant who 
sllall not appcas at the time and place appointed shall be entitled to appear 
subsequently or to ta.lre any part in the proceedings unless tlie Colllmissioners 
sllall in tlieir discretioli specially permit liitn so to do. It sliall be la~vf~i l  
for the Govesl~or-General of India in Council, by notification in the Calcutta 
&zet.te, to vary 01. cnlicel ally notification previously given as aforesaid. 

V. Tlie public enquiry iiito the sevoral claims aforesaid shall be con- 

Mode in which pllblic ducted by the said Commissioners so far as regarda 
enquiry is to be conducted. adjournments, the examination of claimants and witnesses, 
the reception of doculnents and the rules of evidence, in like manner (so 

far 
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of tlie Coinmissioners be possible) as an 
The persons appearing 

se of the enquiry to be 
le cause, and t l ~ e  Secretary of State for India in Council 

shall be deemed to be tlie defenciant, and nlay oppose tlie claimants iu like man- 
ner as a defendant in a Civil suit may ordinarily oppose the plaintiff therein. 

VI. It shall be lawful for the Conlmissioners aforesaid, by a SU~II~I~OIIS 

Attendance of witnesses. 
under the hand of ally one of them, to require tlie attend- 
ance before them at  a time and pIace to Be mentioiled 

in such summons, of any person or persons whomsoever, residing or being 
within British Inciia, whose evidence shall in the judgment of tlie Coiiimis- 
sioners aforesaid be material to any of tlie imthers of the encluiry aforesaid ; 
and to require the person or persons so summoiled to briiig and produce 
before them all such books, papsrs, deeds, and writii~gs as to them the said 
Colvmissioners shall appear necessary for arriving at the trnth of the mat- 
ters directed to be enquired into by the said Cominissioners; all whicl~ 
persons shall accordingly attend before the said Commissioi~ers, and shall 
produce such boolrs, papers, deeds, and writings ns shall be recluired of 
them and shall be i11 their custody and control or in the custody and 
control of any one of them, according to the tenor of tlic summons. 

VII. It slid1 be lawful for the Commissioners aforesaid, or one of 
Exanlillntioll of them, to admillister an oat11 or an affirmation in such 

es on oath or afirlllatioll- form as to the said Commissioners shall seelm fit, to all 
persons who sliall be examined befbre them touchiug tlle matters to be en- - 
quised into : Provided that nothing herein contained shall reuder it iiecessnry 

for tho said ~onlniissioners to tnlre evidence upon ontL 
Proviso. 

or affirmation unless they shall thinlc it fit or espedient 
so to do. 

VIII. If any person upon whom any such summons shall be served, by 
Witnesses neglecting to the delivery thereof to him or by the leaving thereof a t  

attend, kc. his usual place of allode, shall without reasonable cause 
(to be allowed by t l ~ e  Cornrnissioners ai'oorcsaid) fail to appear before then1 
at the time and place ~nentioned in the summons, or shall ref~lse to be sworn 
or to make affirmation (as the case may be), or shall not malie answer to such 

I 
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questions as shall be put to  him touching the matters directed, or which may 
hereafter be directed to be enquired into by the Commissioners aforesaid, or 
shall refuse or fail without reasonable cnnss (to be allowed by the Commis- 
sioners aforesaid) to produce and show to the said Commissioners any such 
paper, boo$ deed, or writing being in his possession or under his control as 
to  the Co~vmissioners aforesaid shall appear necesclary for arriving at  the truth 
of the matters to be enquired iuto by them, the Commissioners aforesaid shall 
have the same powers in all respects touching any such person so failing to  
np~ear ,  or refusing to be sworn or to make affirmation, or not answering such 
questions as shall be put to him, or refusing to produce and show any such 
book, paper, deed, or writing as aforesaid, as the Principal Court of Original 
Civil Jurisrliction wit-liin the limits of which the said person shall be residing 
may by law exercise against any person for making default of appearance, or 
for refusing to be sworn or to give evidence on any issue joined in any action 
depending in such Court. 

IX. Wheuever a summons is issued for tho attendance of a witness 

Expenses of witnesses. 
under this Act, the Commissioners may if they think fit 
order such witness to receive from the Collector or 

Commissioner of the District or Division, such travelling and other expenses 
as he would have been entitled to receive had he been summoned to appear 
and give evidence in the Principal Court of Original Civil Jurisdiction in the 
District or Division. 

X. Every person who, upon examination upon oath or affirmation before 

for evi- the Commissioners aforesaid oil any of them, shall wil- 
dence. fully give false evidence, shall be liable to the punish- 
mect provided in Section 193 of the Indian Penal Code for the offence of 
giving false evidence. 


